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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeal has been filed by the assessee against
the order of National Faceless Appeal Centre (NFAC), Delhi
dated 14.09.2023.

2. The appeal of the assessee has not been admitted by the
Id. CIT(A) invoking the provisions of Section 249(4)(b), while
the Id. Counsel of the assessee filed copy of the ITR filed by the
assessee on 05.12.2019. The Id. CIT(A) shall go through this
fact and verify from the records of the department about the
validity of the return filed, then admit the appeal and to
adjudicate the grounds after affording an opportunity of being

heard to the assessee.
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3. In the result, the appeal of the assessee is allowed for
statistical purpose.
Order Pronounced in the Open Court on 15/02/2024.
Sd/- Sd/-
(Ashta Chandra) (Dr. B. R. R. Kumar)
Judicial Member Accountant Member

Dated: 15/02/2024
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